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i | CENTRALADMINISTRATIVE TRIBUNAL; KA RY
 CALCUTTABENCH Sealdddo AL LS
NoMA3O2013 Dateoforder: 24.08.2016

: applicants in the M.A. on the ground that Ahe is busy in the Hon'ble High

| (0A591/2013)

Pr‘es‘ent :[Hor lble Justice Mr. Vishnu Chandra Gupta, Judicial Member
! :on ble Ms. Jaya Das Gupta, Admlnlstratwe Member

" UNION OF INDIA & ORS.
(Eastern Railway)
T T s

| PROSENJIT DEBNATH& ORS,

l

" Forthe applrcant inthe MA. None

('Respondents of 0.A)
For the ¢>pposrte Party : Mr. A. Chakraborty, counsel

o ORDER
Der Justice V.C. Gupta, J.M.

Accommodation has been sought on behalf of counsel for the

Court On earlier occasions also he was accommodated on the same

ground The matter is Imgenng since 2013.
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2. He nlce we are decrdmg the matter on the basrs%f the pleadings. We

: ‘.ﬁnd.no ment in the matter for the reasons mentioned below:-

This Js an application for recall of the order of this Tribunal dated

16.072013 passed in OA591/2013. It reveals that on 15.07.2013, an

mnocuo IS prayer of the applicant was allowed by the Tribunal directing the |

‘respondents to decide the representatlon of the applrcants

The applicants have prayed for recall of the order of this Tribunal
?édate'd 1:5 07.2013 on the ground that the applicants obtained the order by
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acing- the court. - If. it is S0, the.competent"autho"zrity has sufficient

r {o pass orders in accordance with law on the representation of the

©
R c?.__.___.._
-

= apptlica nts as a simple direction was given to the respond?nts to decide the | |

representation.

3. }Accordin'g,ly the ‘.appl_‘i.c_ation for recall is dismissed.

i !

¢ 2 ![jas;Gupta) - | ~ (Justice V.C. Gupta)
. Administrative Member - Judicial Member
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